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tion requesting the Central Govern-
ment to establish an oil refinery in
Madhyh Pradesh znd the same was
forwarded to Government for ncces-
sary action; and

(b) if so, what action Government
have so far taken thereon?
.

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B.
SHANKARANAND): (a} Yes, Sir.

(b) It has been -Jecided that a ref-
nery in Central India will be set up
by Bharat Petroleum Corporation Li-
mited as a join venture with private
sector pariner. A Site Selection
Committee has been constifuted to
identify a suitable location for setl-
ing up of ithe refinery.

Import of stainless Steel Plates

2982. SHRI VIREN J. SHAH: Will
the Ministor of PETROLEUM AND
NATURAL GAS be pleased to Yefer
to the answer to Starred Question
113 given in the Rajya Sabha on 3rd
January, ’91 and state:

(a) whether the Oil and Natural
Gasg Commission has recommended
the import of 548 tonnes of stainless
steel plates by M/s. P. J. Pipe and
Vessels Ltd.  without payment of
duty during October, 1989 to March,
1990, if so, whiat are the details of
recommendations;

(b) on whose import ' licence the
above said company was entitled to
tmport the duty free material;

(¢) what were the conditions go-
verning the use of such material;

{(d) what was the tofal value of the

contract given to the said company
for the above job;

(e) what was the actual total quan-
tity and value of stainlesg  steel
plates imported by the said company:

(f) at whal rate and for what am-
ount the quantity of imported stain-
less stee] plates the company sold in
the matket and for what reasons;
and
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(g) the action taken by Govern-
ment against the company for ‘L/he‘
misappropriation of imported mate-
rial?

THZ MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B
SHANKARANAND): (a) No, Sir.

(b) to (g) It is reported that M/s.
P. J. Pipes and Vessels Ltd. had im-
ported 548 MT of stainles steel plates,
purportedly for use in casing pipes
connectors and thread protectors for
supply to ONGC, against Special I'm-
prest Liccnces obtained by them.
The firrn had then clandestinely sold
in the locel market about 277 MT of ‘
thn jnported material. The action
{aken i1y the Government include
steps for recovery of customs duty
and imposition of penalties.

Burning of Gas in Bombay High

2083. SFRI PRAMOD MAHAJAN:
Will the TMinister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) what is the quantity of total
gas burnt in Bombay High annually;

(b) what are the reasons for purn-
ing of such gas; and

(¢) what steps Govemm'ent are
taking to prevent the same?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B
SHANKARANAND): (a) In 1991-92,
on the average, approximately B8.7
MMSCMD was flared;

(b) The reasons are inadequate
compressicn and transportation cap-
cities;

(c) ONGC is implementing a Gas
Flaring Rerduction Project and on its
completionn in 1995 flaring in  the
BomMay High fleld is expected to be
yeduced to near zerd levels.




